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IN THE CENTRAL A0P1IN ISTRATI\/E TRIBUNAL
PRINCIPAL BENCH, NEU OELHI.

R.A.NO. 222/93 Date of order: 29.07,1993,
O.A.No. 1153/91

UNION OF INDIA PETITIONER

VERSUS

SB. AflRISH KUPIAH & ORS. RESPUNDENTS

CQr;Af):«

THE HON'BLE MR. JUSTICE E.K. OHACN, JICE-CHAIRP1AN

THE HON'BLE flR, B.N. DHOUNDIYAL, nEP1BL«(A;

FOR THE PETITIONER : PIS. 3ASV1NDER KAUH

ORDER CORRL)
(deliv/ered Hon'ble Plr. Justice S,K. Ohaon,\/.C.)'

This Reuieu Application has bean filed on behalf

of Union of India with the prayer that the judgement given

by the Division Bench of this Tribunal comprising of Hon'ble

Sh. P.K, Kartha, UicB-Chairman(a6 he then was) and one of

us Hon'ble Sh, B.N. Dhoundiyal, flerober(A) decided on 31,7,1991

in 0.A,No.1153/91 may be reviewed. The only contention advanced

in support of this application is that according to the Union

of India another Bench of this Tribunal had rendered a contrary

judgement in 0,A,No,1536/91 dn 27.2.1992,

Ue have gone through the contents of the R,A. in
a

which we do not find evenjjfjhiaper that the aforesaid judgement

dated 27.2.91 was brought to the notice of the learned flembers

when they delivered the judgement which is sought to be

reviewed. Ploreover, on an examination of the two judgements,

we find that on facts these two judgements stand on diffeeent

footing. The judgement dated 27.2.92 is distinguishable.

No apparent error on the face of record exists.

The Riview Application No,222/93 is rejected.

a M..Avn(V ^
(B.N. DHOUNOiyftL') (S.K^AON)

M£dBER(A) yiC£ CHAlrtdAN


